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CENTRAL _ADMINISTRATIVE TRIBUNAL _ ALLAHABAD BENCH

ALLAHABAD .

Allahabad this the Q‘L«“ day of 1996 .

Hon'ble Mr. Justice B.C. Saksena, Vice-Chairman
Hen'hle Mr. S. Da ta ministrgtive Member.

Original Application no. 260 of 1992.

Shiv Narayan Pateriya, S/o Shri R.R. Pateriya, R/o Gan=
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur.

ese Applicant.
Versus

i. Union of India tﬁtough General Manager, Central
Railway, Bombay, VI.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.

e e Responden'ts
Alongwith
7S Origingl Application no. 261 of 1992.

Ghanshyam Dass Chaurasiya, S/o Shri H. Chaurasiya,
R/o 9, Ganesh Bazar, Jhansi.

ses Applicant.

versus

i. Unisn of India through General Manager, Central
Yailway, BombayyT.

ii., Chairman, Railway Service Commission {Known as
Rzi'wav Recruitment Board now), Bombay Central,
Bombay.

Besrandontc |

) SPEoT

2. Original Application no. 262 of 1992.

Remesianver Tripethi, S/o Sri H.L. Tripathi, R/o 4,
Sujext o LiTR L, Jhansi .
PR Applic,qn‘;
Versus
. A <0 \l:j T_glrough 'S‘::a"i_':,:‘i v

| ‘eriener, Cemmros
DL owavw, DIobavy VI :
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ii. Chairman, Railway Service Commission (hbw known
as Railway Recruitment Board), Bombay Cenatral,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

PP Responde nts .

-

%. Original Application no. 203 of 199z.

Ram XKumar Mamdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Biheri ji ka Mandir, Babina Cantt, District Jahnsi.

!

oo App].icaﬂt.

Versus
i. Union of Indias through General Manager, Central >
Railway, Bombay VT.
ii. Chagirman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bcmbay.
sa e RP Sp Ondents .
5. Original Application no. 264 of 1992.
Rakesh Kumar Srivastava, S/o Sri V.P, Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.
«». Applicant.
Versus
i, Unicn of 1pdia, throigh 3eneral Manager, Central
Railway, Bombay VT.
ii. Chairman, Railway Service Commission (now known
es Rallway Hecruitment Zoard;, EBimba, Central,
Bombay VI. »

iii. Divisional Rai.way Manager, Centrgl Hailway, Jhansi.

'] Re s‘):)ndents .

€. Original aprlicetion no. 285 of 1992,
Km, Alftxa Wakarwaer, B/o Snri V,G. ws.snxar, 570 49
Narsingn Rao Torive, Jhansi.

Vers:e

i, dniun of Lroda Throueh wrearagl .. . -er, Central
. o

a9 2 -
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.  Railway, Bombay VI.

§i, Chairman, RailwaX service Commission (now k nown
2s Railway Recruitment Board), Bombay Central,
Bombay.

ee e Respondents.

4. Original Application no. 266 of 1992. )

sv e App licanto
Versis

i. Upion of India through General Manager, Central
Railway, Bombay VIe '

ii. Chairman, Railway Service Commission ( now known as
Railway Recruitment Board), Bombay Central, Bombay.

-
jii. Divisional Railway Manager, Central Railway Jhansi.
' ... Respondents.
0.A .26 oF 1492
8.‘ Avdhesh K, mar Vaidh, s/o0 Shri U.S. Vaidh, R/o 131
Devri Mohalla, Ranipur, District, Jhansi.
... Applicant.
VeIrsus
i. Union of India through General Manager, Central
Railway, Bombay VT.
ji. Chairman, Railway service Commission (now known
ag Railway Recruitment Board), Bombay Central,
Bombay.
... Respondents.
t . .
q. Orignal Applicationno. 268 of 1992.
Satya Prakash Dubey, s/o sri B.P. Dubey, c/o Bunde lkhand
Medical Stores, Nariya Bazar, Jhansi.
ane Applicant.
Versus
i. Union of India through General Manager, Central
Failway, Bomway V.
ii, ‘_'Jlrr’:., ;3_’,}.""3\/ SQI‘V‘_CE‘ TSN (\nf‘!‘,\' aateinl
a5 Ratiwi, Becruitment Besig), Donmoay central ,
. Bombay. \ )
. I ¥ 2
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0.  Original Application no. 269 of 1992

sripal Singh, S/o Shri Rajjan Singh, R/o Post and Village
Chirhul, Distt. Etawah (U.P.).

«ee Applicant.
Versus

i. Union of India through General Manager Central
Raulway, Bombay VT.

ii. Chairman, Railway Service Commission &Zow known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisiinal Railway Manager,hcentral Railway, Jhansi. N

... Resgpondents,
1{ . COriginal Application no. 270 of 1992,

Rajesh Kumar Srivastava, S/o Shri I.D. Srivastava, R/o
86 Chandra Shekhar Azad, Garesh Bazar, Jhassi.

ses Applicant.

Versus

i. Union of India through General Manager, Central
Rallway, Bombay VI.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

jii. Divisional Railway Manager, Centrasl Railway,
Jhansi.

Timy - A -
¢k v ST LIRS R I SOT I ORUE. 3N

%. Origdngal Application no. 271 of 1992.

e

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and
Post Bhamboisir, Tehsil Talbehat, Distt. Jhansi.

* s @ Ap;"li(‘ Sl'lt.

Versus
i, Jnion of India throggh Gereral Marager, Centrel
~al-ve,;, Bombay V7,
Cralrzan Railua Servize Commisszor {(pow Known

as Feilway Recruitrent Board), Eorbkay Zentilal,
Bambay.
\

- é\/

tn
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{ii. Divicional Railway Manager, Central Railway,
JhBRSio

... Respondents.

12. Original Application no. 272 of 1992. |
'§/o shri Madan Mohan Lal Mishra, R/o

Jzi prakash Mishra,
51, Daragacn, Jhensl:

s Applicanto
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway service Commission { nrow known
as Railway Recruitment Board), Bombay Central,
Bombay.

jii. Divisional Railway Manager, Central Railway,
Jhansi. '

co e RespmentS-

1%,. Original Application no. 273 of 1992.

Sayyed Aizaj Mohammad, 5/o Shri S.I. Mohammad, R/©
682/6, Tondon Compund, Civil Lines, Jhansi.

P AppliCant.
Versus

i. Unjon of Indi a through General Manager, Central
Railway, Bombay VI.

ii. GChairman, Railway gervice Commission,(now known
as Railway Recruitment Board), Bombay Central,
Bombay »

5i1. Divisional Rallway ilanager, Central Beilwsay,
Jhansj.o

... Respondents.

1€, Original Application no. 274 of 1992,

Beepak Babu Rawat, s/o shri R.N. Rawat, R/o 83 Chnatra-
salpura, Lalitpur (U.F.).

Azy licant.
Ve "gus

unicr of Inads ~ hrouth 3eneral heineutl
r‘lal :\‘-a\f, BOI"Ebﬁ‘}’ VT.
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ii. Chairmen, Railway Service Commission (now known
as Railway Recruitment Board), Bombsy Central,

Bombay.
jii. Divisional Railway Manager, Central Railway,
JhanSi-
ven Respondents.
16, Ortsinal Application no. 27§ of 1992.

Santosh Kumar Sharma, S/o Shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

“ea A.pplicanto
Versus

i. Union of India through General Manager, Central
Rai lway, Bombay VT.

ii, Chairman, Railway Service Commission (now known
as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi. )

«+. Respondents§

1%. COriginal Application no. 276 of 1992.
Mahe sh Chandra Sharnms, S/o Shri R.D. Sharma, R/o 241
Outside Datie Gete, Bernind Home Guard Training Centler
Jhansi.

oo Applicant.

Versus

i Jnion of Ipdia through General ™anager, Central
Railway, Bombay VI.

croer ee hallway Service Commission}, Bomoay

i, Chairman, Kailway Recruitment Board (Priviously
koo
Cerirel, Duosbay.

es+ Respondents.

T3
. AR L d T e
Ve reus
e itnoct lrdia through Gerel i lsiagel, <Snilo-
\ .—Ij-
LN B




/1

Railway , Bombay VI.
ji. Chairman Rallway gervice Commissien { now; known
as Railway Recruitment Board) , Bombay .Ceptral,
BOmbay .

4ii, Divisional Railway Manager, Central Railway,
JhanSio i -

+e. Respondents.

19. Original App lication no. 278 of 1992.

Om prakash Rai, S/o shri P.P. Rai, R/o (C/O) Bhatriya
Lodge, Manick GChowk, Jhansi.

... Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway service Commission (now known
as Railway Recruitment Board), “ombay Central,
Bombay. oo

jii. Divisional Railway Manager, Central Railway,
Jhansi.

90. Original Application po. 279 of 1992.

Ajail Kuymar Upadhayaya, s/o sri B.L. Updhayaya, R/ o 182/1
Barubhonde la, Jhansi. -

... Applicant.

Versus
i uni:-n of Indis through General Manager, GCentral
Railway, Bombay VI.
ii. Crairman Railwey 5eTvice < ~- f.-ion (NOow known
as Railway Recruitment Board), Bombay Centrsl
Bombay.

iii. Divistonal Ralilway Manager, Central Railway,
Jhansi.

se s RespondentSc

2 . Original Applicatzan ne. 230 of 1992.

[ 4 - R
Aer Swiar up Ahirwarn, 5,

Lege Via honchy st

1

~t -
o S

: Tenie, R/o Gram Baral post

L]

L4
1Y

>
o [

ee. Applicant
\
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i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

1il. Diwvisional Railway Manager, Central Railway,
Jhansi, ) ‘

++»+» Respondents.

21. Original Application no. 281 of 1992,

Mahendra Kymar Tripathi, S/o Shri B.D, Tripathi, Rfo
305/2, Jhokan Bagh, Jhansi.

L BN mpli(:ant.

Versus

i, Union of India through Gereral Manager, Central
Railway, Bombay VI, -+

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay, Central
Bombay. :

1ii, Divisional Railway Manager, Central Railway,
Jhansi,

*e o RespondEHts.

23. Original &pplication no. 424 of 1992,

Rajesh Chancra Tripathi, $/o Shri A.S. Tripathi, R/o
Kaloo Kuwan, Tinwari Road, Banda.

«es Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chglirran, Hallway Service Commission (now known

gs el lwey Hecuritment Board), Bombay Central, 2
Bombay.
iii. Divisional Railway Manager, Central Railway, Jhansi.

+s« PRescondents.

2%. Criginel Arplication no. 425 of 1992.

azkesh clurer Avesthii, §/o0 Shri L.S. Awasthi, B/~ 7€
Veswle o, Bear: Dezsr, Jhansi.




|
/"o
N

\ }\rersus

i, Union of India through General Mgnager, Central
Railway, Bombay VI. ‘

24, Original application no. 428 of g T

Jamaluddin Khan, S/ Shri N.U. Kham, 'R/o Deen Ddyal Nagar .
G/o A.B.M. Building Materiak, Nandanpura, Sipri Bazar:s, R

JhanSi-o

] B

i. Union of Irdia thro@b General uanager, Central
~ ' ;Railway, Bombay VT. o . ‘ 3

33, GChairman, Railway Recruitment Board (Previoi.\sly'
knonw as Raklway Service Commission), Bombay
Central, Bombay.

jii., Divisional Rgilway Manager, Central Railway,
Jhansi. :
;oc Respondents.

L

o, Original Apﬂlication no. 429 of 1992.

e

vinod Kumar Awasthi, S/o shri R.R. Awasthi, R/o Mohalla
Hatwara’ Pooo Taleha'l‘., Distt. Lali‘tpm’.‘ (U-pa)c

... Applicant.

versus

i. Union of India through General Manager, Central
Railway, Bombay VvI.

ji. Chairman, Railway Service Commission (now known
as Railway Recnuitment Board), Bombay Central

Bombay .

13i. Divisional Railway Manager, Central Railway,
Jahnsi. )

... Respondents.

o.eoce-lo/'—

\
f
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A . Originsl Application no. 916 of 1992

Madhukar Deo Pandey, S/o Shri R. Pandey, R/o Post
Baldeo, Distt. Mathura (U.P.}.

«es Applicant.
versus

ie Union of India through General Manager, Central
Railway, Bombay VI.

ii, Chairman, Railway Recruitment
Central, Bombay.

iii, Divisional Railway Manager, Central Railway,
Jhansi., J

«s+ Respondents.

28. Original Application no., 918 of 1992.
Rajendra Kuymar Srivatava, S/o shri V.s. sSrivastava, R/ o
554/7, Ghitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar,
Jhansi.
'y Applican't.
Versus

i Union > -dia through General Manager, Central
Railwey, Bombay VI.

ii. Chairman, Railway Recruitment Board, Bombay, Cen-
tral (previously known as Railway Service

Commissionj .

11i. Divisional Railway Manager, Central Railway,
Jhansi.

.o Respondents.

29. Original Applicstion no. 920 cf 19%92.

<z Goya! Rsi, S/o shri B.L. Rei, R/o 20 Ramlila riaidan,
Lt ita, Listt. Jhansi.
“ e App lJC ant
Ve rsus

i. union of India through Gencral Manajer, Central
Rasilway, Bombay VI. :

i, Chairman, Railway Recruitment Bosrd (Previously

“mowm as Railway Service Commission;, boinuay
Cintral

"i\,\_\y coe.-rll/-
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{ii. Divisional Railway Manager, Central Railway,
JhanSi .

... Respondents.

26. Original Application no. 922 of 1992

pankaj Kumar Gupta, §/o Shri 5.8, Singhal, R/o Rly.
qQr. No. MB 178-A, Station Road, Agra Cantt.

P ] AppliCa!'lt.
versus

i, union of India through General Manager, Central
Railway, Bombay VI.

i3, Chairman, Railway Recruitment Board (previously

known as Railway Service Commission), Bambay
Central.

1ii, Divisional Railway Manager, Central Ralilway,
Jhansi.

... Respondents.

3§, Original Application no. 923 of 1992

Pradeep Kumar, S/c Shri P. Narayan, R/o house no. 475
near Bihari Ji Ka Tem le, Babina, Jhansi.

.ss Applicant.
Versus

i Union of India through General Manager, Central
Rahlway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central. :

4ii. Divisional Rallway ManageT, Central Railway,
Jeansi.

... Respondents.

39, Original Application no. 924 of 1992

Madhuwala Khare, W/o shri R.K. grivastava, R/o House no.
043/8, Wainagarn, Nagar, Jhansi.

e App 1iCant.

Vversus

e
-

'+ ion of India through General Manncger, Central
© ilway. Bombay VI .

3

'g.‘(r\ to =@ OL;‘/-
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ii. Chairman, Railway Recruitment Board (Previously
known as Rallway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

ses Respﬁndents.

33, Origirz! 2pplication no. 1072 of 1992

Mohammad Israil, S/o Shri Mohd. Gani, R/o ward No. 2,
near Railway Station Harpalpur, Distt. Chhatarpur.

se e Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
Jhansi. '

... Respondents.

3%. Original Application no. 1073 of 1392,

Jagdish Prasad Tewari, s/o shri Baii !lsth Tiweri, R/o
village Sunrahi, Post Tindwari, Di:«" 1. Banda.

> e ® @plicant.
Versus

i Jnisn of Indie through General Manager, Central
Rz ilsay, Bombay VI.

iji. Chairmsn, heilway Recruitment Bogrd %Previously
Lnown as Razivs Service Gommisslon ombay
Centrel

iii. Divisional Railway Manager, Central Railway,
Jhansi,

... Hespondents.

3§, Origiral Applicstion no. JO74 of 1992

2! zgwat Swarur Shavm:, (/o rrl U.S. Sharma, R/o 72,
Nand Dwar, Gokul, lalrura. {U.b.)

vee  Applicant.
}\.00013/-
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versus

i, yUnion of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central. ‘

jii. Divisional Railway Manager, Central Railway,
JhanSio{

TV mam Al -
K] nResSpviiiciiva e

36. Original Application no. 1075 of 1992.

Mohd. Aslam Khan, S/o Shri Mohd. Yusuf Khan, R/0 114,
Mewat ipura, Jhansil.

P Y Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ji. The Secretary, Railway Recruitment Board (previo-
usly known as Railway gervice Commission), Bombay

Central.

$ii, Divisionz! Rallway Manager, Central Railw ay,
Jhansi.

.++ Respondents.

3. Originel Application no. 1076 of 1992.

Bharet Bhushan, S/o Shri Keshav Dgs, R/o Poonch, Moth,
Distt. Jhansi.

.es Applicant.
Versus
i. Union of India through General Manager, Central

F.ailway, Bombay VI.

ii., Chai:man, Railway Recruitment Board {previocusly
known as Railway Service Commission), Bombay

Te-trel.
24, Divicionszl Railway ManegeT, Teitie ol Rallway,
Jrzrsi,

eee RespoOnzenls.
3%, OCriginal Application no. 1077 of 1932,

S

“aner Verma, s/o shri R.3. V702

-j’ SHETIS Y .

VN

v

C

noe R
\apriicant

lll\ fQ.pk-—-‘- LR | .

_--.“ PEETC I B

LY
Fas
Nt

,
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Versus

i ‘Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
known as Raillway Service Commission), Bombay
Central.

iii, Divisional Railway Manager, Central Rai lway,
Jhansi.

:.: Respondents,

39. Original Application no. 1078 of 1992

Shakil Ahmad Hasmi, S/o Shri W.A, Hasmi, R/o Devganpura,
Post Fanwari, Distt. Hamirpur. (U.P.).

'Y Applicart‘t.
Versus

i. Union of india through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Sérvice Commission), Bombay
Central.

iii., Divisional Railway Manager, Central Railay,
Jhansi.

) ReSpOl'ldE.'n'tS.

4. Original Application no. 1081 of 1992.
Vi‘ay Kumar Dwivedi, S/o Shri C.S., Dwivedi, R/o Vvillage
Takali (Hastam) P.0Q. Hastam, Via Khurhand Station,
Dictt. Banda.
.a f-\pp lic aﬂt
Versus

i. Union of India through Gereral Manager, Certral
Railway, Bombay VT.

ii. Chairman Railway kecruitmernt Board {pre.icusly
known as Railway Service Commission), Pombay
Central.

iji. Divisiornal Railway Manager, Central Railway, Jhansi.

+es Respaondernts,

43 Jricinal Application ro. 1083 of 1992

Cwrer Irivestavs, 50 Shtt ALR,L.Sriveoctayo . F/o

L o wm T v~ | [ T -
PR B I\‘._.'Cy.. AT .




versus

i. Union of India through General Manager, Bombay VvI.

iji. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Cen‘tral.

iii. Divisional Railway Manager, Central Railway, Jhansi.

- PP RespondentS.

42. Originsl Applics . 130% nf 1002

vinod Kumar R. Shrotiya, S/o shri Raja Ram, BR/o M. Lal Ganj
Rampur, Jhansi.

/ sese Applican’t.
Versus .

i. Upion of Indiaﬁthrough General Manager, Central
Rai lway, Bombay VI. '
ji. Chairman, Railway Service Commission( now known as
Railway Becruitment Board), Bombay Central.
| ‘
iji. Divisional Railway Manager, Central Railway, Jhansi.

av e RespondentS.

43. Cricinel application no. 614 of 1993.

Ajit Kumer Srivastava. S/@ shri K.BR.L. Srivasteava, R/0
902 Kalyani, D Civil Lipes, Unnao.

se ¢ Applicanto

~ Versus
i. Union of India through General Manager, Central
Reailway, Bombgy VT.
ii. Chairman, Railway Recruitment Board, Rombay Central,
Bombay. i
iii., Divisional Railway Manager, central Railway, Jhansi.
| es« Hespondenis.
4}. Original Applicstion no. 1060 of 1993.

Anand Kumer Sharma, S$/o Shri B.S. Sherrms, R/c (C/o) Shri

G.D. Mishra, Pratap Ganjpura, Jagdalpur, Distt.

Bastra.
... Applicant.
Versus

aicr of Indie thxoian 3208121 Mene =1, -7 00 in

S



Railway, Bombay VT. ®

ii. Chairman, Railway Recruitment Board,: Bombay Central
Bombay. "

ijii. Divisional Railway Manager, Central Railway, Jhansi,

.. Respondents. _ i

44, Original Application no. 1465 of 1993

Sanjiv Kumar Tiwari, S/o Shri R.N. Tiwari, R/o Gandhi Nagar
Vonch Dictriect Jalaun.

cee Applic ant .
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT. ‘

ii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay. '

jii. Divisional Railway Manager, Central Railway, Jhansi. -

..+ Respondents,

46, Original Application no. 20 of 1994

Arvind Srivastava, S/o Awadh Behari Lal Srivastava, R/o
307, C.F. Mission Compund, Jhansi.

«es« Applicant.
Versus

i. Union of India through Secretary, Railway Board,
Ministry of Railway, New Delhi.

ii. General Manager, Central Railway, Bombay VI. ~

jii. Chairmsn, Railway Recruitment Board, Bombay Central
Bombay.

+s+ Respondents.,

i
4. Uriginal Application no. 70 of 1594 t

Promod Srivastava, S/¢ Shri S.S. Srivastava, R/o 187,
Chaturyana, Jhansi.

«e. Applicant.

—

Versus

i. Unicn of India through General Manager, Central
sallway, BOTbay VI.

Tl SAoioazn, ROt oo ooy aitpent Beard, Banbey Tertral,

-

Le ad e i
3

Lok eeeesd?/-
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143, Divisional Railway Marager, Central Railway, Jhansi.

«.s» Respondents.

43, Original Application no. 402 of 1994

Lala Ram, S/o Shri Kashi Ram, R/o 487/3, Near Junior
High School, Nai Basti Jhansi. - - -

PPy Applicant.
Versus

i. Union of India through Secretary Railway Board,
Ministry of Railway, New Delhi.

ii. General Manager, Central Railway, Bombay VI.

ijii. Chairman, Railway Recruitment Board, Bombay Central
Bombay.

i ... Respondents.

4. Original Application nmo. 413 of 1994.

Mahendra Kumar Agnihotri, s/o Shri Bhogi Ram Agnihotri, R/ o
422, Station Road, Lalitpur.

.++ Applicant.
Versus

i Union of India through Secetory, Railway Board, I\
Ministry of Railways, New De lhi.

ji. General Manager, Central Railway, Bombay VT,

iii. Chairman, Railway Recruitment Boasrd, Bombay Central,

Bombay.
X Responden‘ts.
50 Original Applicstion no. 488 of 1994. ry
- suril Kum-r Bhatnagaz, /¢ : K.D. Bhatnagar, R/o near

KR.E. Colony, Civil Lines, Lgiitpur.
ves APPD licant

Counsel for the applicant Shri R.K. Nigam. — ~ l
Versus

i. Unior of India through Secretary, Railway Board,
Ministry of Railways, New Deihi.

ii. General Manager, Ceriral Rallway, Bembay VT.

raei

“zirman, nid weyr Peoouilt ent Board, Bombay Central,

i1y

111,

3

+ (B

~

.
A ]
e ® RespondentSo
GCounsel for the Respondents Shrl A.V. Srivastava.
=

\ . -i.--l"""—

1 }
.ot
£z




Km, Indra Singh, D/o Late Shri Chandan Singh, R/o 536,
Nanak Ganj, Sipri Ba zar, Jhansi.

5{. Original Application no, 141 of 1988 . '

' vss Applicant,
- Counsel for the applicant. ShriAlok Dava

Versus

-4

Lo -
~

] 1 ch G‘t o ows
Cent l il way, Bombay VT.

T Vom
W1y}

ii, Railway Serivce Commission, Bombay.

»++ Respondents.

. Counsel for the Respondents. Shri H.P. @hakorvorty
shrj- VQK. Goel .

ORDE R (Regserved)

JUSTIGE B.G, SAKSEMALV.C.

These 50 O.As invelve almest identical questions of
fact and law, They are, therefore being decided by a common
order:,
2. Tﬁe brief facts are that din ¥™We Employment Notice No.
2/80/81 was issued by the Railway Recruitment Board Bombay',

This Board was previously known as Railway Service Commissieni,
awmenglr =
In the said Employment Notjice various non-téchincal categories, g

category Noi 25 had been indicated for the post of Prebationary
Asstt, Station Masters. The applicants state that they had

applied in response of the said Employment Notice for the said
post viz Category No, 25, They were called tp appear at the

- written test held on 21,6,.198l1, Thoy were 2leo chown z2e

successful at the written test and were called to appear at

2n interview kzsk held on 31.3,1982 at Bhoral or other

Heiese Thn applicc-ts further rase 1, that e ohoaquestty

. &

'%itl LR} .pig



- Uhien of India decided on 30,94,1991%

3 19 @

they were asked to attend the psychelegical test held in the

office of the Respondent No'\2 at Churchgato, Bombay on 1215.82%
+ 18 :

The further case &f the appltclnts:that thereafter a notice

was displayed at the notice board of the Respondent Ne\2

5\

indicating th,t snﬁe investigatiens are in process énd aiter
completion of the investigatiens the results wiil be declared o
and the appeintment erders will be issued fer which equal |

numbers of posts were being reserved. The applicantg stated
that R he made representation en on 11.11.88 which get ne
response’,

me

3. In the meantime it appears that the candidates
filed OAs Under Section 19 of the A.T. Act before the Bombay

Bench and the said Ol,As were decided by an erder dated 14.2:91

The applicants have also made reference to decision by this

Bench of the Tribinal viz;(i) O.A. Not, 936 of 1987
smt, Raj Kusari Sharma Vs, Union of India decided on 15.5.,91

(1) O.A. Noi, 318 of 1989 Rajesh Kumar Shivhare and Ors Vs,

4, The apblicants further case ig that after the

said judguents the applicants approached the off ice of the
Regpondent nol.2 to bestow the same benefits arising out of
the said judgments tc the epplicants but he wes teld that

he should also bring such a direction from the Iribunsl. The
applicant further contend that ne inquiry had been conducted
in the matter and at any rate the applicants have not been
allowed to participate in the process of inquiry. Their

further case is that am im the entire exanination has not been

oreedled  end the aspoiatmert orders lgwve heas issued and a

A " [ ] Q‘i: ZC
%‘5;1/ .
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_¢ircular has alse been issued on the same subject on H%1L90, -
- The Respondent net2 has filed a written statment in

almost all the O.Asi Therein the plea'’the OAs being barred by

1imitatien as previded t‘ung.oﬁth 21 of the A.T.Act has -een
raised. It has been stated that as far as the sppliecants are
roncerned. the final selectien of Kkis Categozy Nobt 20 wes
finalised during December 1986 and the name of the applicents
do not find place in the final panel issued, as they had

not secured adequate marks to qualify, The O.As were filed
4in the year 1992, A further plea taken in the counter af f ida~
vit 1s that the cause of actien en the basis of which the O.As
are being filed sannet be said to heve sccurred within the -

'territerial jurisdiqt.ton of this Ttlbmal-. The Empleyment
Notice was issued by the Respondent No.,2, the office of which
is at Bombay. The further plea taken is that the place of
stay of the applicant would net determineg the jurisdiction '

to file the O.,A., It has alse been pleaded that the orders ‘
issued by the GAT Bombay Bench er Allahabad Bench does not
afford a fresh cause of action and the O.,As are barred by

time, It has been pleaded by the respondent nc.2 that the
said circular has no connection with the present petition.
It was meant for fixation of seniority of selected candidates
and since the petitioner ’*as not qualifiec fer iini! selectiqn

he has no claim for appeintment, No rejoinder afficavit

appears to have been filed in any of the O.As.

6. we have heard the learned counsel for the ;
!
psrties, . |
A ecde !
T We may first ra&a:kﬁhe plelinin:ry oojections with
sutely o othe mo . noiastility of thic Coen vhe ground

1

oy
RN I A,
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of want of territorisl jurisdictien, Admittedly, the
Employment Notice was issued by the Railway Recruitment
Board, Bombay and the result was required td be declared by
the Railway Recruitment Board, Bombay, The applicants have
sought the relief of a writ of mandamus to be issued to the
respondents to 1sdue the appointment erder in favour of the
applicant within a time bound pariod in consonance with the

judgsent of this Tribunal in G.A. Nof; 318 of 1989 dated

letaled
30,9.1991% since the respondent ney2 is moutside territo-

risl jusiédictien of the Tribunal evidently such a direction
cannot be issued to the respondent no Q. The provisions
of Art, 226(of) the Constitution of India will not goven the
sitmatien, %';1: territorial jurisdiction of the Allahabad
Banch of the Tribunal has been laid down,$% Section 19(1)
of A-.'l‘.. Act provides that:
* subject to the other provisions of this

Act, a person aggrieved by any order

pertaining tc any mztter within the

Jurisdiction of the Tribunal may make

an epplication to the Tribunal for the

redressal of his grievance.,"
Thus for the purposes of maintginability of the C,A, the
sine quopnon is thel ¥« it seek redressal against any crder

kak pertaining tc any matier within the jurisdiction of this
Tribunal,kvidently since the Railway Recruitment Board
Bombay, re ;pondent{r\t w2 was competent to declare the result
end it being Eﬁ‘outside the territorial jurisdiction of

The
thg Benmt. o tchts 1r:Lbeua]. the applicants cannot seek

Waw

redresssl of kis grievunce w*"“"‘: ~f ret Leing clven anv
fﬁ- .

appolniaar creoy by s o S N T n exercise ¢f

RPHESRE PN SuD :,}-éi',..
powers coenferred wix/{1l) of S=ction 318 A,T. Act the Caniral

i
]
!
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®
Govt. has isswed & notification laying down the Jurisdictien '
of the varieus Benches of the Tribunal, I- respect of the

Allahabad Bench wie £l 11185 the territorial jurisdiction
kas indicated in the not:lﬁ.cltu_a dated 14,988 which was

published In the Gazette of Imdis Extraersdinary dated 1.9.88
at Pgu 1 is ® State of U.P,(excluding 12 districts mentiened

under sl, no44 under the jurisdictien ef the Lucknow Bench
w.e ot 15.1491). The final list has alsc been shown te have

been published by the respondent no,.2 at Bombay. Thus we |

are satisflied that for want eof territorial Jurisdiction this
Bench of the Tribunal cannot take cognizance of these O.As.

8. We may now proceed to consider the plea of the |
O.A being barred by limitation which has been raised on behalf
of the respondent no,2. The scloc.tim was made in 1982 and
when certain discrepencies was found inquiries were held and
on completition of the inquiry the final selection list was

issued in December 1986. The O.As hsve been filed in 1999,
Clearly the GI.As are barred by limitation as provided under
section 2) of the A.T, Act, The learned counsel for the
applicant submitted that similar matters were taken wp for
consideration by the Bombay Bench of the Iribunal as also by

this Bench of the Tribural and the decision by this Bench of
the fribunal in the efcresaid he were rendered in September .
1991 while the decision by the Bombay Bench of the Tribunal
was rendered en 14.2,.91,

S It 1s fairly well settled that a decision of 2

¢+l or Tribunel does nct afford a fresh cause of acti-=:
.
LR g

T question of liaw waich <ome te be decided could very well

! LI
. . P e e iy RAE! the pariod of . lwite-
fow e e 5'.13‘1;1 =2 cvoToTon R SFomithAn Ll pallc z (f_ 7:71 -

[ Lt -

iion, Having f3ilsd tc do so theoy cannot be permittec thet

\
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the decision by the iribunal &n ether case dTafforde}a
fresh cause of actiont The case 1aw on the questien has been

considered by the Madras Bench ef the Tribunal in a case

reperted in 1994(28) ATC 810 A.I.P.E.U Class III Vsk Union ef ‘ '
|

‘s

|

-India and Ors. We are in respectful agreement with the view
Q!
taken in the said .ecision. we, therefore hold that the O.As

are barred by limitationt

10. we may how proceed to analyse certain decisiens

gited at the bar. The Bombay Bench of the Tribunal vide its

judgoent dated 14.2,92 had observed that most ef the appncants |

were not declared selected because they have obtained less
than 150 marks The Bench i.n {ts decisien rendered on 14:,2.91
marRks creve

 wee held that the cuty of f d¥we arbitrarysx as it laid down

certain qualifying marks in excess of 35% even though
suff icient nugber of persons were not going to join the

services amd even those whe had secured less than 150 marks
had to be appointed to fill the available vacancies which

were advertised. / Cértain directions were given to the respo-

|

) :
ndents(kto jdentify the actusl number of vacancies in the Emple- |

yment Netice No, 2/Bi-82 and the vacancies in each category
have to be further earmarked, This is for category no'H25,

(11) T™e respondents shall further find out as to how many
candidates, who appeared in ihe said examinaticn,
have been selected finally and given appointments
gﬁﬁlother directions were also given which would not be
relevant for our purposes. £xcept to note that in compliance
whth the directiens given in the said order the High Power
Coamittee gove iis regjort, Thereafter a contampt petition was

f£iled ane! (o whe sostiapt ponit o De Uy Beathh passers 20 LTGE?

dated 6,2 7,93 directi.g tnet 11 Tioaw anplicants Who ove
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secured 105 or more matks out of 3CC shall be deendd to have

been recommended for Category No,25 and the General Managers
of the respective Railways shall take steps to consider
whether these épplicantg can now be granted appointsments

in the vacancies which we have indicated » within two menths

frem the date of receipt ef the orderi

ii. The respondents thereafterjfiled civil appeals no. 7
1821-31/1994 and the Hon'ble Supreme Court vide its Judgment |
delivered on 29,,9:,1994 set aside the order dated 65,1093
passed by the Bombay Bench of the Jribunali, It did not finq
any arbitrariness in the cut off marks which were ajso adopted
by the High Power Committee’ Thereafter certain other
petitions were filed before the Bombay Bench, Thelleading

C.A ;s 280/91. Thc 14 O,As were decided by a cemmon jud;nent
dated 1,2.,9% z... they were dismissed on the ground of limi-~

tation as also on merits.,

12, The lcarned counsel for the respondents has also
placed for our consideration a decision rendered by the

Jabalpur Bench in 0.A, 405/88 decided on 64,2.95, The §:
Bench took the view thatf‘;te decisions in appeals by the

- Hon'ble Supreme Court through its judgment dated 2g 0GleG4 ',

Tn: mstter hos come to an end and dismissed the (k hojein. iy @

the applicantg was not entitled to any relief.

13, These O.As have hman to suffer the same fate, They
are berred by limitation, not mazintainable befere this Bench
ar< even on merits no Case for interference is macde out,

Ail the OAs are therefore dismicsed, No ¢roers 23 Lo costs
¥

-
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